
Mission & Vision

Heed the Warnings

Lighting the Path

Judicial Setup

Case Management

20 Old Cases

Physical Verification of Entire Records

Correction of Judicial Statistics

Comprehensive Cause List of Ready Cases 

Specialized Benches In High Court 

Communication of Subordinate Courts
With High Courts through email

Status Report of Stay Matter Cases

Decentralization of cognigence taking Power

Mission Mode Programme

March of Law

13th Finance Commission and Infrastructure

E-Courts Project

Two wings of Judiciary

 Judicial Academy
 State Legal Services Authority

The Way Forward

Jharkhand Judiciary

High Court of Jharkhand
Doranda, Ranchi-834033

Judicial Work
&

Statistics
Annual	Report

(April-2011	to	March-2012*)

th*	With	addenda	upto	30 	April,	2012
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